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CENTRAL ADMINISTRATIVE TRIBUNAL 

CUTTACK BENCH, CUTTACK 

ORIGINAL APPLICATION No.912 OF 2005 
jCUTTACK, this the 31st of OCTOBER,2007) 

CO RA M: 

HONI3LE SHRI MR.MOHANTY, VICE-CHAIRMAN 

Shri (_".RAn1R Pao, aged about 50 years. S/0.$1ate 
C,Anantaiah, permanent resident of Karankote, PO:Karankoie, 

1 	1-, -1,... 	r\: 	-:4..1D.-,- ,. 	--i.-1, 	(A.-,41- 	0.,-. -.L\ 	-- ai I. 	 ., 	 LI . 	. 	 ra au 11), 

present working as Junior Para Despatch Officer, Pam 
Despatch Section, Air Wing, Aviation Research Centre (A.R.C.), 
charbatia, At,' PC: Oharbatia, District: Cuttack(Orissa). 

Applicant 
Advocaces for the Applicant 	 M/S.B.S.Tripathv, 

M.K.Rath & J.Pati. 

Versus: 

1 union of india, represented through the Cabinet Secretary, 
Govt.of India, Cabinet Secreariate, Bikaner House(Annexel, 
Sahajahan Road, South Block, New Delhi. 

2. The Secretary Ministry of Pinance. Govt. of India, North 
Bioci. Room No.73. New Delhi-i 10001. 
I he Dnector, 1initr of finance AnomIies Govt of India 
North Block, Room No,75, New Delhi-i 10001. 

4. The Director Geni-neral at Security, Aviatiorl Research 
Cencre, Cabinet Secretariate, East block V. R.K.Puram, New 
i)eIh-. 11 
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S. The Special Secretary, Aviation Research Centre, Head 
Quarters, Cabinei Secretariate, East Biock-V, R. N.Puram, 
New t)ehi-66. 

6. The Operation Manager, Avialion Research Centre, Director 
,1.,,4 	Cl --- 4. — —: — 	v 	- 	ri,...-.i ttii 	 L1 	.UJik1LL c UicL, La 	A)LS1' 

RK.Pnrarn New Dehi-1 10 066. 
7 The Depu ts Director vw inn. , Air Wing, Aviation Research 

iJit 	i 	U i LU I I 	 tL 	 -cLAiL i)L,i1c2.i ILt 

Fast HJock-V R.KPiirani, New Delhi-i 10 066. 
S. The Deput Director (A), Aviation Research Centre, 

Charbatia, At/PC: Charbatia, District: Cuttack-75 1- 023. 
Respondents 

Advocate for the Respondents 	 Mr.U.B.Mo.a

7 

 

*** ** * * * ** ** 



It! 
O.A.i\().912 OF 2005 

(OR.\t. ORDERD i)FEl) 31.10M7 

(.!im,ng Pam Jump Inslructor ( RI!) allowance at the rate of' Rs. I 2()()- per 

month and Free Fa I Jump instruclor ( 14.1 allowance at the rate of Rs. I ()( 

per month w.e.f. S. I 2.2t)nt the Apphcant approached the authonties and also 

has ,q)I-wonclied this I ri hiina I with the present ( )nina I/\npl teal ion filed under 

Sectjo 	9 of the Administrative !nhiina!s Act 

2. 1 )urin pendencv of this case. Respondents have released Free Fall 

Jump Instructor allowances io,  600- per month prospectively in thvour of the 

Applicant. MriLR.Mohapatra.Ld, SSC for the Union of India has pointed out 

that by a notification of 2th5 .. FFJI allowances were decided to he paid to the 

AR(i Instructors and. therefhre. the benefit in question has been granted 

prospective!v/vv.e.f. 21 i05. It has been disclosed in the counter 1 filed Iw the 

Respondent l )epartmenfl that the claim relating to Para Jump insiructor 

allowances is under active consideration ot the Resnondets 

Mr 1-.S I rinathv, I dCoiinsel appearuw for the App! 'cant. however, 

slates thìat the claim of the Apphcant. tot !'ree Fail Jump Instructor aiowances 

hoeing at R s (O( )' the reitet to I he tune of' RsôI ift- p m only is not accenta File 

l'iv the Annlicani 

4 Since the Respondents are in session of the niatter. relating to the 

gnevances of the Applicant, this A. is hereby disposed of with a di 'ec1(t() 



the Respondents to consider the grievances of the Applicant I pertain1ng to tnra 

Jump Instructor a Uonnces 4 I 2( ()- per month and Free Fafi Jump instructor 

aUowatice (7 tft )()- wet 5. I 2 2)( )O by end of January. 2()0 and grant 

necessary rehel to the Apniicant. as due and admisshe under the Ru'es, 

S Vt/irh the afre'aid observations and directions ths ()rinna 

Apnhcntion stands dsnoed ot 

eiid conie ot this order to the Applicant and to the Respondents in 

the addresses g!ven in the ( )nginal Apphcatlon and free copies of this order he 

also handed over to the I .d Counsel appearing br both the parties. 
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